CENTRAL ADMINISTRATIVE TRISUNAL
CALCUTTA BENCH

NG.G.Q.SOB of 1997

Present : Hon'ble Dr.B.C.Sarmas Rdministrﬂtive NQMSei.

Hon'ble Mr.D.Pu:kﬂyastha’ Judicial Member.

AsN.CHAKRABORTY S/o Late H.P,

Chakrabortys Ex=Sr.M.F.(Technical)s

S.E.Railuyadys Adras nou residing

@t 76» Radhanagar Roads» P,O,

Radhanagars Asansols Dist.Burdusns

Pin-713325.

XY Applicﬂnt

Vs, ) ' :

1. Union of India through General Managers
S.E.Railuysys Garden Reachy Calcutta-43,

2. Divisienal Railyay Managers S.G.Railyays
' Adl‘ao '

3. Sr.Divisiopal Nechﬂniéil Engineers
S.E.Railyays Adra.

4, Enquiry Officerr S.E.R8iluays GRC»
: Calcu tta-43o '

for the applicant 3. Mr.B.C.Sinhas counsel.

For the respondents: fir.S.Choudhurys counsel.

Heard on s 9.3.1998 Order on ; 9.3.1998

GROER

B.C.Sarma- Re Mo

.The dispute raised in this application is about ths charge

memo dated 13.11.1996 as sat aut.at annexure 'A/2' to the

application. |
2. The applicant contends that pursuant to that a disciplinary

proceed ing has folloyad uhieﬁ is still continuing. Housvers

Mr.B8.C.5inhas ld.caunsael for the applicants submits that the

«ss Respondents



- 2:-

enqu iry has since been completed and the disciplinary autherity
is expectsd to pass ofdets within a shert time. |

3. uélhava also heard‘the submissions of the ld.ceunéll for
the respondents. He submits that he has ne instruction in the
matter. | |

4, We have perused the contentiesn of this appiicakion!aftar
hearing the submissions of the ld.counsel For both the partiss,
We find that_this application ig prematures pértiéularly whan

an esnquiry has bean completed the'applicant shoula have waited
for the result of the disciplinary proceeding.

5. In viey o?'the dbove poesitionr uwe disposs of this applica-

tion @t the stage of admission itself with a direction that the

sppropriate disciplinary authority shall pass order as per lay
within @ period of three months From the date of commnication
of thig order» provided the snquiry has besn completed already;
as averred by Mr.B.C.Sinha. The applicant if he is aggrievad

by any ordar of the disciplinary authariiy: should approach this
Tribynals For yhich liberty is granteds only after exhausting
the appellate forum. | |

6+ NO order is passed &@s to costs.

- (D.Purk ﬂstha) (E.C.Sarma) 7
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